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(c) whether they have flouted the
law of the land and if so, what steps
Government propose to take against
them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMCALS (SHRI K. R. GANESH):
(a) Yes, Sir. The items proposed to
be manufactured are as follows:—

S. No. Item Annual capacity
1 G-ntamycin Sulphate 1000 Kgs.

2, Tahlet, - : - 360 Milhon no-.
3. Injectahles f100 lit1e .

4. Ointm~nts< and crecams 25000 Kg-.

5. Sihatiops - « 11000 li roe,

62 Cipsules * 5007 millon nos

(b) Detailg regarding actual produc-
{ion of drugs achieved by the party
during Fourth Plan periog and the
imports allowed against each item etc.,
are being collected and will be laid
on the Table of the House.

(¢) The question whether the frm
was required to apply for grant of a
COB hicence In 1970 is being examined.

Proposals for Dilution on Foreign
Equity ¢f Drug Firms

66. SHRI BHALJIBHAI PARMAR:
Will the Ministef of PETROLEUM
AND CHEMICALS be pleased to state:

(a) what are the proposalg of his
Mmmtr;s‘r regarding Foreign Exchange
Regulation Act, 1973 vis-a-vig dilution

of foreign equity of drug f i
India; v § nrms in

. (b) whether Government will keep
in min.d excess production, excess re-
Patriation anq capital formulation by
:he foreign firms and compel them to
urrender equity, over and above 26
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per cent in favour of IDPL in view
of over-production/repatriation ete;

(¢) if not, the reasons therefor in
respect of each and every foreign firm
at present holding more than 40 per
cent foreign equity; and

(d) whether Government propose to
consider joint production, sales and
equity together in the case of foreign
firms having inter-linked Direccturship
as has been done in the case of Indian
firmg with common Directors?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Under Section 28(2' (a) of the
FERA, 1973 all foreign companieg and
India companies having more than 40
per cent non-resident interest have to
seek Reserve Bank's approval to con-
tinue their existing activities. The ap.
phications are received by the Ministry
ot Industry ang Civil Supplies from
the R.B1 In respect of Drugs and
Pharmaceutical Industry, Ministry of
Industry and Civil Supplieg deal with
these cases in consultation with the
Ministry of Petroleum and Chemicals
mn accordance with the guidelines on
Section 29 of the FERA 1473 which
were laid on the Table of the Lok
Sabha on the 20th December, 1973, by
the Minstry of Finance.

(b) to (d). Government have appoin.
ted a Committee on Drugs and Phar.
maceuticals Indusiry under the Chair.
manship of Shri Jaisukhlal Hath: and
its terms of reference inter glha in.
clude: —

(1) To enquire into the progress
made by the industry and the
status achieved by 1t;

(i) To recommend measures neces-
sary for ensuring that the
public sector attains a leader-
ship role in the manufacture
of basic drugs and formula.
tions, and in research and de-
velopment;

(iii) To make recommendations for
promoting the rapid growth of
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the drugs industry and, parti-
cularly, of the Indian small
scale industries’ sectors. In
making its recommendations
the Committee will keep in
view the neeq for a balanced
regional dispersal of the in.
dustry,

The Committee is likely to submit
its report by April, 1975. Government
will take a view on such matterg after
the report of the Committee is receiv-
ed.

Misrepresentation of facts in the
application from M/s Hoechst for
C.0.B, Licence

67. SHRI BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether M/s. Hoechst have sub-
mitted a proposal for a COB licence in
1973 on misrepresentatjon of faets in
their application;

(b) the items applied under COB,
commencement of production ghown in
their application, along with itemg of
production, their capacity, value of
production/sales and what apparatus
was used to have it verified; and

(¢) whether any misrepresentation
of facts has been found in their appli-
cation and what action Government
propose to take against them for this?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). A statement in respect of
M/s, Hoechst Pharmaceuticals Ltd.,
indicating the name of the item of
manufacture, capacity asked for, year
of commencement of production ex-
factory value of production, source to
which production was reported is laid
on the Table of the House. [Placed
in Library, See No. LT.8889/75]. The
application of the party for the grant

of COB licence is still under considera.
tion.

Statement of Chier Election Commia-
sioner on Snap Poll

68. SHRI NURUL HUDA: Wil the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state whether his Ministry has autho-
riseq the Chief Election Commissioner
to state publicity that snap elections
can be held in 1975 by bringing in
amendments to the Constitution and
revision of electoral rolls?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, SAROJINI
MAHISHI): The Chief Election Com-
missioner being an independnent
agency vested with authority under
the Constitution in the matter of the
conduct of elections, the question of
his being authoriseq by this Ministry
does not arise.
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